| TEM NO. 16 COURT NO. 13 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) No.39788/2013
(Arising out of inpugned final judgrment and order dated 21/12/2012
in CMAP  No. 15196/ 1996 passed by t he Hi gh Court of Judi cature

Al | ahabad)

SH VAM HAND MADE PAPER Petitioner(s)
VERSUS

THE COWM SSI ONER ALLAHABAD DI V. & ORS Respondent (s)

(office report on default)
Date : 21/11/2016 This petition was called on for hearing today.

CORAM : HON&#39; BLE DR. JUSTI CE D. Y. CHANDRACHUD
[N CHAMBERS]

For Petitioner(s) M. E. C. Vidya Sagar, Adv.

For Respondent (s) M. Shrish Kunmar M sra, Adv.

M. Vinay Garg, Adv.
M. Upendra M shra, Adv.
M. Tanmay Agrawal, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER
The of fice report dat ed 07 th
Novenber, 2016 i ndi cates
t hat fresh st eps have not been t aken to ensure service
upon respondent No. 4.
Four weeks tine is granted to the | earned counsel for
the petitioner to take necessary steps to conply with the

office report, failing  which, t he petition shal | stand
di smi ssed qua respondent No. 4.
(RASHM DHYANI ) ( MADHU NARULA)

SR P. A COURT MASTER

at



